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CEm'RAL A:Jl-1INIST RAT IVE T RIBUNAL 

ALLAHABAD BEOCH, ALLAHABAD. 

Allahabad this the 26th day •f May, 2004. 

original Aeplication N•. 1124 •£ 1998. 

Hon'ble Mr. Justice S . R. SiBJh, Vice-Chairman. 
Hon'ble t1r . S . K. Hajra , Member- A. 

1. K . N. Jha a/a 51 years s/o Sri Badri Nath Jha 

2. B . M. sarswat a /a 53 years s/o Lat B .P. Sar am-rat 

Both \·;orking a s Depot Store Kee per Gr . III, 
Di esel Locomotive \'lorks . ' Ja rana s i • 

•••••••• Applicants 

Co unsel for the applicants :- Sri sudhir .Agan1a l 
Sri s .K. f"1ishra 

VERSUS -------
1. Union of Ind ia throug h the secretary, 4 

M/o Ra ilway s , New Delhi. 

2. The Genera l Manager/Genera l !1anager (P}, 
Di esel Locomotive \·lorks , va rana s i. 

3 . The Store Controller, Diesel Locomotive ~·lorks , 

va r anasi. • 

4. Dy. Chie f Pe r sonnel Officer, Headquarter, 
Diesel Locomotive works, va r anasi. 

s. Dy. St ore Controller ( Depot), 

Diesel Locomotive works , Va rana si. 

6 . Sri R. K. Tiwari 0 

7. Sri Mohan La l 0 All presently working 

0 Store Keeper Gr. III, a. Sri A . K. Ve rma vara na si • 
. 9. Sri J .a . Singh • 

as Depot 

D .L . \'I , 

• ••••••• Respondents 

counsel for the respondents s- Sri Amit Sthalekar 

0 RD ER ------
B H"n'ble Mr. v.c. 
~ Te in the written teat held 

• 

• 
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on 02.09.1998 for selccti•n to the post •f Stere Keeper 

Grade-II pursuent to the notification dated 09 .08.1998. 

The re s ult of the written test was decl a red on 3 0 .09.1998 

in \'1hich the applicant c oul d not qualify for being called 

for interview . Challenge he rein i s to the validity of the 
v- ~v 

o r der dated 30. 09 . 1998 which~fact Lthe list of c a ndidates 

who qualified for viva-voce tes t. Since the applicants failed 

in the written test and could not qua lify for interview, no 

exception can be taken to the impugned orde r ttrhich is infact 

a list of cand i dates who \'le re de clared s uc ces s ful in the 

written test and \·1ho had qualified for viva voce test. 

2. Sri S . K. 1-fi shra, l ea rned c o unsel for the a pplicants 

however, s ubmits that certain candi dates includ ing respo nd e nts 

No . 6 to 9,who were not eligible, ,.,e re permitted to appear 

in the \-1ritten te st and, therefore, the impugned order 

dated 3 0 .09 .1998 is liable to be set a s ide. \·le are not 

i mpres sed by the submissi on made by the learned c~unsel. 

The applicants inf act participated in the writ ten test and 

d i d not challe nge the notif ica tion dated 

after the declaration of the r esult they 

09 . 08 .1998 and now 
~ ~ ~-f<Jl ~ €'\-rn-.-. 't-­

a re ~~L~'l! 
• 

challenging the validity of the notification~ view of 

the judgment of om Prakash Shukla vs. Akhilesh Kwnar 
"'(./ 

(A.l.R 1986, 1043 >.~t may be pertiently said that after the 

interview was held, the final result was declared and 

promotions were made on 27.10.1998 which order i s not under 
~ 't..--

challenge in this O.A a nd on that ground ~- the applicant 

is not entitled for the relief. 

3. The O.A is accordingly dismissed with no order 

as to costs. 

Vice-chairman. 

/Anand/ 
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